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ADMINISTRATION OF UNION TERRITORY OF LADAKH

NOTIFICATION
Ladakh, the 05" day of January, 2022

S.0. 02 .— In exercise of the powers conferred by sub-section (1) of section 4 of the Family Courts Act, 1984 (66 of
1984), as amended from time to time, the Lieutenant Governor of Union territory of Ladakh, in consultation with the
Chief Justice of High Court of Jammu and Kashmir and Ladakh, hereby appoints the Principal District and Sessions

Judge, Leh and Principal District and Sessions Judge, Kargil as Judges of the Family Court, Leh, and Family Court,
Kargil, respectively, for the purpose of the said Act.
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By order of the Hon’ble Lieutenant Governor, Union territory of Ladakh

(Preet Pal Singh), IFS
Secretary (Law & Justice)
Union territory of Ladakh

No: Secy/L&J/UTL/2022/905-21 Dated: 5" January, 2022
Copy to:
1. Advisor to Hon’ble Lieutenant Governor, Union Territory of Ladakh.
2. Joint Secretary (Jammu and Kashmir and Ladakh Affairs), North Block, Ministry of Home Affairs, New
Delhi, Government of India.
3. Additional Director General of Police, Union territory of Ladakh.
4, All Administrative Secretaries, Union Territory of Ladakh.
5. Secretary to Hon’ble Lt. Governor, Union Territory of Ladakh.
6. Registrar General, J&K High Court, at Srinagar. This is with reference to letter No: 36348/GS, dated 19-
02-2020.
7. Principal Secretary to the Hon’ble Chief Justice, J&K High Court for information of the Hon’ble Chief
Justice.
8. Principal District and Sessions Judge, Leh and Kargil.
9. District Information Officer, Leh and Kargil with the direction to publish for information of general public.
10.  In-charge website, NIC for uploading on NIC website.
11.  Mr. Rajinder Singh, OSD to Law Secretary, for publication in the Official Gazette.
12.  Concerned file.

“No legal responsibility is accepted for the contents of publication of advertisements/publications in this part of The
Ladakh Gazette. Persons notifying the advertisements/public notices will remain solely responsible for the legal

consequences and also for any other misrepresentation etc.
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